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R‘Engr_t of the Joint Committee OA. No. 183/2025 (CZ) News item
titled “Bina fitness wale vahan fela rahe pradushan badh rahi sadak
Q,l!_[ghatnaxe esi saal 110 Logon ki gai jaan” Appearing in DB star
Dainik Bhaskar Raipur dated 30.10.2025

Background:
Hon’ble National Green Tribunal, Central Zonal Bench, Bhopal vide order dated
17.01.2026 has taken cognizance of the News item titled “Bina fitness wale vahan fela
rahe pradushan badh rahi sadak Durghatnaye esi saal 110 Logon ki gai jaan” appearing
in DB Star Dainik Bhaskar Raipur dated 30.10.2025 and have registered it as OA
183/2025. By the order dated 17.01.2026, the following persons have been impleaded
as respondents -

1. State of Chhattisgarh through district magistrate, Raipur (C.G)

ii. Member Secretary Chhattisgarh Environment Conservation Board, Paryawas
Bhawan, North Block Sec. 19 Atal Nagar , Distrct , Raipur (CG)

ii.  Principal Secretary (Environment), Chhattisgarh.

iv.  Secretary/Managing Director, Department of Transport, State of Chhattisgarh.

V. The Regional Transport Officer, Raipur, New Bombay Market Road, New

492001 E-Mail ID- rto-Bombay Market, Raipur-Chhattisgarh raipur.cg@gov.in.

In said order the Hon’ble NGT also constituted a joint committee consisting the
following members to visit the site and submit the factual action taken report.
1. One representative from the Principal Secretary (Environment) State of
Chhattisgarh.
2. One representative from the Principal Secretary/Managing Director, Department
of Transport, State of Chhattisgarh.
3. One Representative from the Member Secretary, CECB, Chhattisgarh.
The Hon’ble tribunal directed the joint Committee to submit factual and action taken
report within six weeks. Further, as per Hon’ble NGT order The CECB will be nodal
agency for coordination and logistic support. Copy of the order dated 17.01.2026 of

Hon’ble NGT is enclosed as Annexure-01.

. Constitution of Joint Committee:

In pursuance of Order dated 17.01.2026 of Hon’ble NGT, Bhopal and the nominations

received from the organizations concerned members, a Joint Committee has been

constituted comprising of the following members:
1. Devendra Singh Bhardwaj, Special Secretary, Govt. of Chhattisgarh Dept.

of Housing & Environment.




Ashish Dewangan, Regional Transport Officer, Raipur

Prakash Kumar Rabde, Regional Officer, C.G. Environment Conservation
Board Raipur.

Copy of the Office order of Head Office, CG Environment Conservation Board,

Nava Raipur & Housing and Environment Department for the nomination of joint
commitee is enclosed as Annexure-02.

Brief about the case:

e Original Application (hereinafter referred as O.A.) raises issue that Raipur
city’s e-detection system allows e-challaning of unfit vehicles, yet their
numbers remain largely unchecked. Despite claims by the Transport
Department of regular action, more than 80,000 unfit vehicles are still running
on Raipur’s roads. These vehicles are major contributors to pollution and are
responsible for most road accidents. Many have not undergone fitness checks
for years. Most of the are Six — and Teh-wheel trucks, buses, taxis, and small
passenger vehicles. In January and February 2025, the city recorded 331
accidents, in which 221 people were injured and 110 lost their lives. Despite
such alarming figures, no strict action is being taken by the road transport
office. Smoke-emitting autos, buses, and taxis can be seen across the city
throughout the day. Heavy vehicles, which do not have fitness certificates
freely, enter at night once the no-entry period ends. Trucks and dumpers
carrying gravel, sand, and other building materials enter city limits without
inspection or fitness clearance.

Action taken by the Joint Committee

The constituted joint committee held meeting on dated 16.02.2026. Copy of the
Attendance sheet of meeting held on dated 16.02.2026 is enclosed as Annexure-
03. The committee decided to seek information from Commissioner Nagar
Nigam, Raipur and Police Commissioner, Raipur and Regional Office, Regional
Office, Chhattisgarh Environment Conservation Board, Raipur issued a letter to
Commissioner Nagar Nigam, Raipur and Police Commissioner, Raipur. The

letter is enclosed as Annexure-04.

»  As per the information received from office of the Deputy Commisioner of
Police, Commisionerate Raipur, the department has taken action against 23
vehicles without having pollution certificate from 17.01.2026 to
27.02.2026. The copy of the informantion received from Commisioner

Nagar Nigam, Raipur and Police Commisioner, Raipur is enclosed as
Annexure-05.
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> Action taken by Regional Transport Office, Raipur —

The Officer-in-Charge, Transport Flying Squad, Raipur (CG) was
directed through office letter No.1850/Kshepa/2025, Raipur, dated
17/02/2026 by Regional Transport Office to provide information
regarding action taken against autos, buses and taxis operating without
pollution free certificate and without fitness certificate from 01 April
2025 to 17 February 2026, as well as information regarding action taken
against goods vehicles carrying gravel, sand and other construction
material without fitness certificate.

In compliance of the above letter Transport Flying Squad, Raipur, action
has been taken against a total of 10 vehicles operated without pollution
free certificate and without fitness certificate under various sections and
a settlement fee of Rs. 43000/- has been collected from 01 April 2025 to
17 February 2026. Similarly, action has been taken against a total of 6
goods vehicles carrying gravel, sand and construction material without
fitness certificate under various sections and a settlement fee of
Rs.123500/- has been collected from 01 April 2025 to 17 February 2026.
The copy of the letter is enclosed as Annexure 06.

A total of 132 PUC centres have been authorized by the Transport
Office, Raipur which are currently operational through which pollution
certificates of 276027 vehicles have been issued in the last one year
under Rule 115 of the Central Motor Vehicles Rules, 1989

PUC Report

No of puc centers 132

Last (1 year) no of vehicle PUC 276027

e E-Challan action has been taken against 1,19,130 vehicles
operating without PUC of Rs. 5/- and the vehicle category wise
fine is as follows :-

PUC CHALLAN

PUC CHALLAN 119,130 (No. of Vehicles

Fine 1¥ TIME (3) 2" TIME (3)

M/C 300 600

3 WHEELER 500 800

LMV 800 1500 B
LGV HGV 2000 3000




e Information regarding e-challans issued vehicle category wise 1s as

follows :-

Vehicles Class

Challan Amoutn (%)

M/C

14244900

LMV

71030100

LGV, HGV

348130000

3 Wheeler

3688500

Total

437093500

® In the last three years, a total of 565 buses and 21390 trucks have been
registerd, out of which 504 buses are fit and 60 are unfit, 21189 trucks
are fit and 201 are unfit. Similarly, 17184 e-reckshaws and 42 auto
vehicles have been registered in the registered in the last three years.
Last3 YEAR

NO OF BUS

FIT
UNFIT 60
NO OF TRUCK

FIT 21189
UNFIT 201

LAST 3 YEARNEW REGISTRATION VEHICLE
E-RICKSHAW 17184
AUTO 42

o Fitness certificate for transport vehicles like bus, truck, e-rickshaw, auto
etc, is issued under Rule 62 of the Central Motor Vehicles Rules, 1989.
In the absence of fitness certificate, no work related to the vehicle is
carried out.

Measures taken by Regional Transport Office, Raipur :

1. A provision has been made on the Vahan portal that no vehicle-related work will
be performed without a pollution-free certificate. For example, vehicle fitness,
permit, name transfer, duplicate RC, etc., vehicle-related work will not be
performed without a pollution-free certificate.

2. E-challan proceedings are being carried out on vehicles operated without a
pollution-free certificate.

3. Pollution testing centers have been established at various petrol pumps to create
awareness and facilitate the obtaining of pollution certificates.
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4. The Regional Transport Office, Raipur conduct meeting of District Level Road
Safety Committee every month headed by District Collector, Raipur. The minutes

of the meeting is enclosed as Annexure 07.

> Ambient Air Quality Monitoring done by CECB in Raipur Under the
National Ambient Air Quality Monitoring Program (NAMP)

Under the National Ambient Air Quality Monitoring Program (NAMP), manual
ambient air quality measurements are conducted at six locations in Raipur, the state's
main city. Additionally, four continuous ambient air quality monitoring stations are
established and operational in Raipur. According to the results obtained from the
measurement of ambient air quality, in Raipur city, the average amount of PM2.5
during the year 2024-25 has been found to be 28.82 micrograms per cubic meter, the
average amount of PM10 has been found to be 65.38 micrograms per cubic meter
and during the year 2025-26, the average amount of PM2.5 has been found to be
25.40 micrograms per cubic meter and the average amount of PM10 has been found

to be 62.86 micrograms per cubic meter.

Similarly, as per the results obtained from the continuous ambient air quality
measurement station, in Raipur region, the average amount of PM2.5 during the year
2024-25 has been found to be 32.80 micrograms per cubic meter, the average amount
of PM10 has been found to be 80.79 micrograms per cubic meter and during the year
2025-26, the average amount of PM2.5 has been found to be 27.79 micrograms per
cubic meter, the average amount of PM10 has been found to be 68.59 micrograms
per cubic meter. The above results are in accordance with the prescribed standards.

. ﬁ&; |
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Prakash Kumar Rabde, Ashish Dewangan, Devendra Singh Bhardwaj,
Regional Officer, Regional Transport Officer, Special Secretary,
C.G. Environment Raipur Govt. of Chhattisgarh

Conservation Board, Raipur Dept. of Housing &
Environment
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Item No.07

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No.183/2025(CZ2)

News Item Titled Bina Fitness Wale
Vahan Fela Rahe Pradushan Badh
Rahi Sadak Durghatnaye Esi Saal 110
Logon Ki Gai Jaan Appearing In Db
Star Dainik Bhaskar Raipur Dated
30th October 2025

Suo Motu
Vs.

State of Chhattisgarh & Ors. Respondent(s)

Date of Hearing: 17.01.2026

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

For Applicant (s): None.
For Respondent(s): None.
ORDER

Newspaper reporting in DB Star Dainik Bhaskar, Raipur highlighted the
matter of causing air pollution and road accidents due to running of unfit
vehicles.

It is reported that the city's e-detection system allows e-challaning of unfit
vehicles, yet their numbers remain largely unchecked. Despite claims by the
Transport Department of regular action, more than 80,000 unfit vehicles are
still running on Raipur's roads. These vehicles are major contributors to
pollution and are responsible for most road accidents. Many have not
undergone fitness checks for years. Most of them are six- and ten-wheel
trucks, buses, taxis, and small passenger vehicles. In January and February

2025, the city recorded 331 accidents, in which 221 people were injured and
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O.A. No.183/2025(C2) News Item Titled Bina Fitness Wale Vahan Fela Rahe Pradushan
Badh Rahi Sadak Durghatnaye Esi Saal 110 Logon Ki Gal Jaan
Appearing In Db Star Dainik Bhaskar Raipur Dated 30th October 2025
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110 lost their lives. Despite such alarming figures, no strict action is being
taken by the road transport office. Smoke-emitting autos, buses, and taxis
can be seen across the city throughout the day. Heavy vehicles, which do
not have fitness certificates freely, enter at night once the no-entry period
ends. Trucks and dumpers carrying gravel, sand, and other building
materials enter city limits without inspection or fitness clearance.

To reduce road accidents, ANPR cameras have been installed on several
routes on the initiative of road transport department. These cameras
automatically detect vehicles running without fitness or tax and issue e-
challans. The cameras are linked to the Transport Department's software
and e-detection system.

According to Transport Department sources, buses with permits must
undergo annual fitness checks. However, to avoid paying taxes, bus
operators neither organize inspection camps with the traffic police nor visit
the RTO for inspection. Due to lack of maintenance, such buses are
frequeht]y involved in road accidents. Transport experts believe that strict
inspections of worn-out buses can significantly reduce accidents.

It is further reported that in the last three years, Raipur district witnessed
1,911 road accidents, in which 283 people died and 1,322 were injured. In
2023. the situation worsened accidents increased to 1,961, deaths rose to
507, and 1,440 people were injured, which is significantly higher than 2022.

A substantial issue violating the Environmental (Protection) Act, 1986 has

been made out.

In view of the above, following persons should be impleaded as party

respondent:
1) State of Chhattisgarh through District Magistrate, Raipur,

Lalpur, near Kutchery Chowk, Raipur, Chhattisgarh,
49200.

2

0.A. No.183/2025(CZ) News Item Titled Bina Fitness Wale Vahan Fela Rahe Pradushan
Badh Rahi Sadak Durghatnaye Esl Saal 110 Logon Ki Gai Jaan
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2) Member Secretary, Chhattisgarh Environment Conservation
Board, Paryavas Bhavan,. North Block Sector-19, Atal
Nagar, Dist- Raipur (C.G.)492002.

3) Principal Secretary (Environment), Chhattisgarh.

4) Secretary/Managing Director, Department of Transport,
State of Chhattisgarh.

5) The Regional Transport Officer, Raipur, New Bombay
Market Road, New 492001 E-mail ID- rto-Bombay Market,

Raipur-Chhattisgarh raipur.cg@gov.in.

Issue notice to the respondents, returnable within four weeks. Respondents
are directed to submit their reply within six weeks through E-filing portal,
preferably in the form of searchable PDF/ OCR Support PDF and not in the
form of Image PDF.

Applicant is directed to take necessary steps for service to the respondents
by both ways and also on available email.

We deem it just and proper to call a report on the matter in issue in present

Original Application, from a Joint Committee consisting of:-

i. One representative from the Principal Secretary
(Environment) Chhattisgarh.

ii. One representative from the Principal
Secretary/Managing  Director, Department of
Transport, State of Chhattisgarh.

ili. One representative from the Member Secretary,

CECB, Chhattisgarh.
The Committee is directed to visit the place and submit the factual and
action taken report within six weeks. The State PCB will be the nodal agency
for coordination and logistic support.
Applicant is directed to supply the copy of the application and relevant
documents to the Committee and Respondent(s) within a week and after

compliance of service, the applicant has to submit an affidavit that the

3

0.A. No.183/2025(C2) News Item Titled Bina Fitness Wale Vahan Fela Rahe Pradushan
Badh Rahi Sadak Durghatnaye Esi Saal 110 Logon Ki Gai Jaan
Appearing In Db Star Dainik Bhaskar Raipur Dated 30th October 2025


kirti
Pencil


notice and copy of the application have been served upon the Committee

and respondent(s).

13. The report in the matter be filed by the Committee through email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

List it on 20t April, 2026.

Sheo Kumar Singh, JM

Dr. A. Senthil Vel, EM

17t January, 2026,
OA No.183/2025(C2)
PN
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
ParyavasBhawan, North Block, Sector-19
Atal Nagar, Nava Raipur (C.G.)
Emall - hocecb@gmalil.com

No.!164 /Legal/CECB/2026. Atal Nagar Ralpur, Date 2o/ { /2026
1. Reglonal Officer, 2, Mr. Abhinay Sharma,
Office-in-Charge, Advocate,
Chhattisgarh Environment Conservation H-29; First-Floor Jangpura Extension New
Board, Regional Office, Raipur. Delhl 110014.

Sub:- APPOINTMENT OF THE OIC AND CASE ALLOTMENT IN THE-MATTER OF NEWS ITEM TITLED BINA
FITNESS WALE VMAN FELA RAHE PRADUSHAN BADH RAHI SADAK Dynsmmavs ESI SAAL 110
PP IN DB STAR -BHASKAR RAIPURB

* (OANo. 183[2025 c21

Reglonal Officer, Regional Office, Chhattisgarh:Environment Conservation Board, Ralpur is
hereby appointed the Officer-In-Charge in the The Matter:of News Item titled bina fitness
wale vahan fela rahe pradushan badh rahi.sadak.Durghatnaye_esi saal 110 Logon ki gal
Jaan Appearing In DB star Dalnlk Bhaskar Ralpurb.dated 30.11.2025 (OA No. 183/2025 C2)
before the Hon’ble National Green Tribunal,_Central-Zonal-Bench; Bhopal on behalf of
Member Secretary, Chhattlsgarh Environment Conservation Board, Nawa Raipur, Atal Nagar

(CG) (Respondent).

The sald case Is allotted to Board’s empaneled Advocate to Mr. Abhinay Sharma. The OIC is
hereby directed to contact the Advocate as soon as possible via email:
abhlnay@aslpartners.In or phone +919899272882-and ensure timely representation of the

Board before the Court in the said matter.

The OIC and the Advocate appointed herein shall handle and deal with the matter in
accordance with the Annexure .

The OIC and the Advocate shall, from time.to time, inform the Board of the updated status

of the case via email at hocecb@gmail.com.

Enc-Petition copy Q‘
e
cretary

Chhattisgarh Environment Conservation Board
% Atal Nagar, Nava Raipur (CG)
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Officer-in Charge Annexure |

1. The OIC so appointed shall be responsible for the following:

a. The OIC shall contact the empaneled advocate as given In the appointment letter and
give necessary instructions supported by all required documents.

b. The OIC shall assist the Advocate in preparation of the reply/ petitions/ complaints/
appeals/ applications by supplying such documents or briefs as required by the
Advocate from time to time.

c. The OIC shall ensure timely submission of the reply/ petitions/ complaints/ appeals/
applications by the Advocate.

d. The OIC shall not conceal or withhold any relevant information or document required
for representing.the case on behalf of the Board.

e. The OIC should be.aware.of the updated status of the matter allotted to him/her and
ensure compliance of the order/judgment of the Court as issued from time to time.

f.  The OIC shall vet the reply/.petitions/. complaints/ appeals/ applications prepared by
the Advocate and give comments (if any) before the same s flled before the Court.

g. The OIC appointed is authorized to sign/ approve documents and do any such action
as required : on behalf of the Board including but not limited to signing of
Vakalatnama/ affidavit etc.

Empaneled Advocate:

2.

10.
11.

12.

The Advocate shall keep the OIC and-the Board informed about the developments in the
matters entrusted, on regular: basis; using all digital modes of communication and shall
intimate through —call Iif the situation'so-demands including the date of hearing of the case.
The Advocate shallprepare-and fileteply/ petitions/ complaints/ appeals/ applications based
on the Instructlonsfrom-and:In-consultatlon-(oral or written) with the OIC of the matter and
furnish a scanned copy of the same to the OIC and the Board within 5 days of filing of the
same.

The Advocate shall obtain.approval of the OIC on the final draft of reply/ petitions/
complaints/ appeals/-applications before filing the same before the Court.

When any case attended to by-the-Advocate-Is-decided against the Board, he/she shall give
his/her oplnion regarding fillng an-appeal- from such a decision not later than 5 working days
of the order.

The Advocate shall furnish the copies of the Order or Judgment of the Court as is passed by
the Court from time-to timeto the OIC and the Board with a brief note on any particular
compliance/directions required to be done by the Board or any other relevant consideration
within 5 days of the Issuance of the order.

The Advocate shall not give any oral or written submission before the Court without
consulting the concerned OIC In the matter.

No empanelled -advocate :shall appear in any matter against Chhattisgarh Environment
Conservation Board. In case conflict of interest arises In any matter, the advocate shall
inform the Board of the same as soon as the matter Is allotted to him/her.

The Advocates will not delegate.cases and shall himself / herself appear before the Court and
deal with the same.

The Advocate shall maintain absolute-secrecy and confidentlality of the cases of the Board.
An advocate including his junlor/s.shall not advise any party or accept any case against the
Board in which he has appeared or Is likely to be called upon to appear or advice.

If a case Is dismissed .by the Court or decided against the Board on account of non-
appearance of the empanelled Advocate/ non-payment of court fee or non-submission of
reply, then no fee.shall be:payable-to the said Advocate.

Me r Secretary
Chhattisgarh Environment Conservation Board
Atal Nagar, Nava Ralpur (C.G.)
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Minutes for Meeting of City Level Implementation and Monitoring
Committee (CLIC and AQOM Cell) dated-30.12.2024

The Meeting of the City Level Implementation and Monitoring Committee and
AQM Cell was convened on 30.12.2024 through physical mode at Conference
Hall, Raipur Municipal Corporation under the Chairmanship of the Chairman, City
Level Implementation and Monitoring Committee to oversee the implementation

of actions carried out under AQI Grants of Fifteen Finance Commission/ NCAP.
The List of participation is enclosed as Annexure-I.

At the outset, Executive Engineer of 15" FC Department (RMC) welcomed all
members of the City Level Implementation Committee/AQM Cell and elaborated
the status of direction issued in the last meeting dated 27.11.2024. Further,
Executive Engineer presented the status of ground level Implementation of NCAP
with permission of Chairman of CLIC and over to CPCB Consultant for briefing of
NCAP. CPCB Consultant has brief the objective, history and needs of National
Clean Air Programme. There after showing the fortnight and monthly trends of Air
Quality data of Raipur City with respect to PM,y for all 4 CAAQMS and 6
MAAQMS respectively. The sprinkling of water on high dust road will decreasing
trends showing in PM, concentration in the month of December as compare to last
year of CAAQMS data. The CLIC member discussed about adapted air pollution
control measures. Executive Engineer (SBM), RMC, informed that the 85 km of
road has been sweeping alternate day by MRS, currently and addition 66 km of
road will be taken by MRS very soon. RMC Officials briefed the objective and
needs of IEC activity and presented the 3 moth plan of IEC activity adopted by

RMC for spread awareness about Air Pollution, their effect and Adoption of
Preventive measures.

Official of RO, CECB has suggested to frequently using of water sprinkler to
control emission of road dust and requested to 4-6 inches down filling of soil layer
from top of the divider. This activity will be control over flow of soil with irrigated
water. Official of RO, CECB has also informed that penalty impose Rs 4 lakh to 22
Industries who has violate the transportation rules.

Officials of Birgaon Municipal Corporation updated regarding 2 EV charging
station will be installed to increasing electric vehicle adaptation and 500 meter

1|jPage
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patches repaired and end-to-end will developed dust free road betweer Sarora
Bazar to Mukti Dham and Singhaniya Chowk to Rawanabhata Chowk.

The

following

recommendations/directions were

Implementation Committee during the meeting:

made by City Level

S.
No.

Recommendations

Actions to be
taken by

I

Soil layer in the divider should be 4-6 inches down from
top of the divider during soil filling.

Garden |
Department
(RMO).

Regular checking to stop_incident of open biomass
burning.

Garden
Department
(RMC)
BMC.

and

It is decides that an awareness programme will be

| organized during up-coming 3 months for sensitization of

citizens for Air Pollution, health effects and control of Air
Pollution.

Finance
and

159
(RMC)
BMC.

The overall utilization of XV-FC Grants is 62 % which is
below the required utilization percentage (75%) as
prescribes by MOEF&CC. The utilization percentage
more than 75% is necessary for the release of grants of
FY 2024-25 so expedite the utilization percentage and

upload it in the Physical and Financial Module of
PRANA Portal.

Finance |
and

157
(RMC)
BMC.

3 Location namely Science City (Daldal Seoni), Police
Colony (Amlidih) and Intake water (Bhatagaon) has been
suggested by RMC for installation of CAAQMS in Raipur
City. Regional office, CECB will be coordinate with HO-
CECB for installation of CAAQMS and joint inspection
will be done with RMC

RO-CECB and
15"  Finance
(RMCOC).

Installation of Air Pollution Control Devices (APCDs) in
Human Crematorium is directed namely Mahadev Ghat
Muktidham, Marwadi Samsaan Ghat, and Devendra
Nagar Muktidham.

15"  Finance

(RMC).

RTO Department should check construction &
Demolition material, Fly ash camrying vehicle and
polluting vehicle to penalize against violation of the SOP

and update the information to City Level Implementation

RTO

2|Page
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S. Recommendations Actions to be
No. . taken by
Committee.

Progress on Electric Vehicle, old vehicle testing and
scrapping details provided by RTO Department on
monthly basis.
The frequency, distance and number of tankers/sprinklers

Water
will be increased to cleaning of road through sprinkling of | Department.
water.

Major road of the city should be sweeping with MRS to | SBM
control road dust emission.

Department
10.

Major road of the Siltara Industrial area should be |CSIDC
sweeping with MRS to control road dust emission. The
frequency, distance and number of tankers/sprinklers will
be increased to sprinkling of water on road of Siltara

Industrial area. Above information will be informed to
member secretary of CLIC.

Road of National Highway should be sweeping with MRS | RO-Raipur,

to control road dust emission and the frequency, distance | NHAI

and number of tankers/sprinklers will be increased to

sprinkling of water on road of National Highway. Above

information will be informed to member secretary of

GLIC:

12. All member departments should convey the information | All
to member secretary of CLIC related to Air Pollution

Control activity adapted by department as well as penalize
to violator.

bl

CLIC
member

The meeting was closed with vote of thanks to the chair and the participants.

Commissioner

q\Municipal Corporation
Raipur
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Minutes for Meeting of City Level Implementation and Monitoring
Committee (CLIC and AQM Cell) dated-23.01.2025

The meeting of the City Level Implementation and Monitoring Committee was
convened on 23.01.2025 through physical mode at Conference Hall, Raipur
Municipal Corporation under the Chairmanship of the Chairman, City Level
Implementation and Monitoring Committee to oversee the implementation of
actions carried out under AQI Grants of Fifteen Finance Commission/ NCAP Fund
and field visit of CPCB Nodal officer to check the ground lével implementation of
NCAP in Raipur-Birgaon (Urban Agglomeration). The list of participation is
enclosed as Annexure-I.

1. At the outset, Executive Engineer of RMC welcomed to Chairman of CLIC
and Dr. Y. K Saxena, Scientist-C, Nodal officer and all the Implementation
Committee Members. Sub-Engineer of RMC presented the status of ground
level Implementation of NCAP by Raipur Municipal Corporation after
permission of Chairman (CLIC) and presentation included activity
undertaken in micro action plans of 2020-21 to 2022-23, trends of PM10, as
well as pending issues. The key points' of discussion were expeditious
utilization of XV-FC funds received till FY 2022-23, generation of UC on
PRANA, future plan and IEC activity. Further, Annual Action Plan with
Quarterly Progress Reports, Mission Life with Quarterly Progress Reports
and other pending information on PRANA.

2. Executive Engineer (SBM), RMC, informed us that the 85 km of road has
been swept on alternate days by MRS; currently, in addition, 66 km of road
will be taken by MRS very soon.

3. RMC officials briefed the objective and needs of IEC activity and presented
the 3-month plan of IEC activity adopted by RMC to spread awareness
about air pollution, its effects, and the adoption of preventive measures.

4. The Regional Officer (CECB) has suggested increase the frequency of water
spaying with sprinkler to control emission of road dust and requested to 4-6
inches down filling of soil layer from top of the divider. This activity will
control overflow of soil with irrigated water. Official of RO, CECB has also

SRk
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informed that a penalty imposed Rs 9.36 lakh on 54 industries that have

violated the rules.

5. Officials of Birgaon Municipal Corporation updated the status of the

implementation of NCAP and future plans.

6. RTO Official informed that 40 RUC Centers have been active out of 102
numbers of PUC Centers, and calibration has also.been done for the

instrument used for PUC checking.

7. Dr. Y. K. Saxena, CPCB CPCB Consultant, Officers of Raipur Municipal
Corporation, and officials of Birgaon Municipal Corporation were visited

on-site to assess NCAP implementation at the ground level a

ctivities.

8. Dr. Y. K. Saxena suggested that consumption of wood in crematoriums will

be replaced by using cow dung as Go-Cast. This activity is an innovative

technique and will reduce the air pollution level of PMjq.

Thick stainless

steel should be used in APCDs of crematoriums for prevention of corrosion.
Suction hoods should cover an area of more than pyre and be adjustable in

height.

Implementation Committee during the meeting: ~ ™~

9. The following recommendations/directions were made by City Level

Recommendations

Actions to be
taken by

1.

The overall utilization of XV-FC Grants is 66% which is
below the required utilization percentage (75%) as
prescribed by MoEF&CC. The utilization percentage more
than 75% is necessary for the release of grants of FY 2024-
25 so expedite the utilization percentage and upload it in
the Physical and Financial Module of PRANA Portal.

15™  Finance
(RMC) and
BMC.

The soil layer in the divider should be 4-6 inches down
from the top of the divider during soil filling at Duppad

Petrol Pump and other major roads. Road dust of manual
sweeping should not be put in the divider. '

1l

Garden

Department
(RMCY/

PWD/ NHAL

Regular checking to stop incident of open biomass burning,

2|Page

3 locations, namely Science City (Daldal Seoni), Police
Colony (Amlidih), and Intake Water (Bhatagaon), have
been sugpested by RMC for the installation of CAAQMS

Garden

Department
(RMC) and
BMC.
'RO-CECB
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[S. | Recommendations “TActions to be |
No. taken by
in Raipur City. Regional office, CECB will be coordinate
| with HO-CECB for installation of CAAQMS. :
v. |The RTO Department should check construction and |RTO
demolition material, fly ash-carrying vehicles, and
polluting vehicles to penalize against violation of the SOP
and wupdate the information to the City Level
Implementation Committee. The status of electric vehicles,
old vehicle testing, and scrapping details will be provided
by the RTO Department on a monthly basis.
V. The frequency, distance, and number of tankers/sprinklers Water
will be increased to cleaning of road through sprinkling of | Department.
water.
vil. | Major roads of the city should be swept with MRS to SBM
control road dust emission. Department
viii. | All member departments should convey the information to | All CLIC
member secretary of CLIC related to Air Pollution Control | member
activity adapted by department as well as penalize to

violato_r.

The meeting was closed with vote of thanks to the chair and the participants.

Ualg

Commissioner
Municipal Corporation
Raipur
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(2024-25)

4. Measures to abate Vehicular Emissions

(a) Monitoring of PUC for vehicles and data on
compliances, number of vehicles monitored vis-a-vis

registered vehicles.

| Value
Component 1a | Adequate number of PUC testing centre
a. Total no. of vehicles 1735639
b. Total no. of PUC centres 112
C. No. of PUC centre per 1,00,000 vehicles 6
d. Marks self-assigned as per guidance document (unit) 5M
Component 1b | % of PUC testing centre integrated with centralized server
a. Total no. of PUC testing centre 112
| b. Total no. of PUC centre integrated with centralized server 112
; c. % of PUC centre integrated with centralized server (%) 100
i d. Marks self-assigned as per guidance document (unit) SM
| Component 1c | Registered vehicles with PUC certificate
a. Total no. of registered vehicles 1735639
b. Total no. of registered vehicles with PUC certificate 1432821
C. % of registered vehicles with PUC certificate 83
d. Marks self-assigned as per guidance document (unit) 10M
Component 2 Public transport infrastructure (per 1L population)
a. Total no. of public buses o 2426
b. Total population of the city i 1930000
C. No. of buses per 1 Lakh population 126
d. Marks self-assigned as per guidance document (unit) S5M
Component4 | E-mobility- registered vehicies (e-buses, 3wheelers, 2 wheelers, 4
wheelers etc.)
a. Total no. of registered vehicles 1735639
b. Total no. of E-mobility registered vehicles {e-buses, 3 25529
wheelers, 2 wheelers, 4 wheelers)
C. % of E-mobility registered vehicles (%) 1.5
d. | Marks self-assigned as per guidance document (unit) 2M
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TE- AT 2026 § 17.022020 WS

e s ¥ weTer o vy ey fRehe T o 3 el dfe), 18 of 4t @ e s # onereTd

= T e WEN aoxm vy A =
1 CG04E2703 PSV 115/196{2) 2000
2 CG15AB082S PSV 115/190(2) 2000
3 CG04MP2151 PSV 56/192,146/196 5000
4 CGO4EAD174 SCHOOL BUS 56/192 3000
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6 | CGOaNESa11 SCHOOL BUS 56/192 3000
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46 Annexure 08

The copy of the photographs of various PUC centers of Raipur and action taken by
office of Transport Flying Squad, Raipur.
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2606102 BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
Original Application No. 183/2025 (CZ)

M@_&é’l‘lﬂz—@
News Item Titled Bina Fitness Wale Vahan Fela Rahe

Pradushan Badh Rahi Sadak Durghatnaye Esi
Saal 110 Logon Ki Gai Jaan Appearing In Db Star
Dainik Bhaskar Raipur Dated 30th October 2025 Suo Motu
Versus
State of Chhattisgarh & Ors. ...Respondenty(s)
VAKALATNAMA

KNOW ALL to whom these presents shall come that I/we, Mr Prakash Rabde, RO- Raipur,
Authorized Representative of Chhattisgarh Environment Conservation Board, the Respondent No.2,
in the captioned matter. The above-named person do hereby appoint,

Abhinay Sharma (D/2192/2011), Kirti Vyas (MP/3250/2021), Parul Khurana (D/5897/2022)
and Deeksha Prakash (D/4182-A/2022), Sakshi Jain (MP/2221/2020), Sakshi Tripathi
(D/13306/2025) (Hereinafter called the Advocate) to be my/our Advocate in the above-noted case
and authorize him:-

To act, appear, and plead in the above-noted case before this Tribunal and/or in any other Court in

which the same may be tried or heard and also in the appellate Court including High Court to
payment of fees separately for each court by me/us.

To sign, file verify and present pleadings, replications appeals cross-objections or petitions for
executions, review, revision, restorations withdrawal compromise or other petitions, replies,
objections or affidavits, or other documents as may be deemed necessary or proper for the
prosecution of the said case in all its stages.

To file and take back documents.

To withdraw, or compromise the said case or submit to arbitration any differences or disputes that
may arise touching or in any manner relating to the said case.

To take out execution proceedings. To take out execution proceedings.

To deposit, draw and receive moneys, cheque and grant receipt thereof and to do all other acts and
things which may be necessary to be done for the progress and in the course of the prosecution of
the case. '

To appoint and instruct other Legal Practitioners authorizing him to exercise the power and
authority hereby conferred upon the attorney on our behalf. C

And I/We the undersigned do hereby agree to rectify and confirm acts done by the Advocate or his
substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes.

And I/We undertake that I/We or my/our duly authorized agent would appear in Court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case in consequence of his absence from the Court when the said case is called up
for hearing, or any negligence of the said Advocate/s or his/their Substitute.

And I/We the undersigned do hereby agree that in the event of the whole or any part of the fee
agreed by me/us to be paid to the Advocate remaining unpaid, he/they shall be entitled to withdraw
from the prosecution of the said case until the same is paid up. If any costs are allowed for an
adjournment, the Advocate would be entitled to the same. The fee settled Is only for the above case

and Court,
IN WITNESS WHEREOF [/We do hereunto set my/our hand to those presents the contents of which
have been understood by me/us this ......13........ day of .......February........... 2026.

Client

>
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..:C.G.Environment Conservation Boa
" New Office Building,Ring Road 'N.o 2
“.. Tatibandh, Raipur- 492099 - ™ _J
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CHHATTISGARH ENVIRONMENT CONSERVATION BOARD
ParyavasBhawan, North Block, Sector-19
Atal Nagar, Nava Raipur (C.G.)
Email - hocecb@gmail.com

No.164+7 /Legal/CECB/2026 . Atal Nagar Raipur ,Date 24/ { /2026
1. Regional Officer, 2. Mr. Abhinay Sharma,
Office-In-Charge, Advocate,
Chhattisgarh Environment Conservation H-29; First Floor Jangpura Extension New
Board, Regional Office, Raipur. Deihi 110014.
Sub:- APPOINTMENT OF THE OIC AND CASE ALLOTMENT IN THEMATTER OF NEWS ITEM TITLED BINA

FITNESS WALE VAHAN FELA RAHE PRADUSHAN BADH RAHI SADAK D’URGHATNAYE ESISAAL 110
LOGON KiI GAI JAAN APPEARING- IN DB STAR DAINIK BHASKAR RAIPURB DATED 30.10.2025
" (OA No. 183/2025 €2)

Regional Officer, Regional Office, Chhattisgarh Environment Conservation Board, Raipur is
hereby appointed the Officer-In-Charge in the The Matter-of News Item titled bina fitness
wale vahan fela rahe pradushan badh rahi sadak Durghatnaye esi saal 110 Logon ki gai
jaan Appearing In DB star Dainik Bhaskar Raipurb dated 30.11.2025 (OA No. 183/2025 CZ)
before the Hon’ble National Green Tribunal, Central-Zonal-Bench; Bhopal on behalf of
Member Secretary, Chhattisgarh Environment Conservation Board, Nawa Raipur, Atal Nagar
(CG) (Respondent).

The said case is allotted to Board’s empaneled Advocate to Mr. Abhinay Sharma. The OIC is
hereby directed to contact the Advocate as soon as possible via email:
abhinay@aslpartners.in or phone +919899272882 and ensure timely representation of the
Board before the Court in the said matter. ’

The OIC and the Advocate appointed herein shall handle and deal with the matter in
accordance with the Annexure I.

The OIC and the Advocate shall, from time to time, inform the Board of the updated status
of the case via email at hocecb@gmail.com.

Enc-Petition copy Q‘
Liseg

: er Secretary
Chhattisgarh Environment Conservation Board
% Atal Nagar, Nava Raipur (CG)
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Officer-in Charge Annexure |

1. The OIC so appointed shall be responsible for the following:

a. The OIC shall contact the empaneled advocate as given in the appointment letter and
give necessary instructions supported by all required documents.

b. The OIC shall assist_ the Advocate in preparation of the reply/ petitions/ complaints/
appeals/ applications: by supplying such documents or briefs as required by the
Advocate from time to time.

c. The OIC shall ensure timely submission of the reply/ petitions/ complaints/ appeals/
applications by the Advocate.

d. TheOICshall not conceal or withhold any relevant information or document required
for representing the_case on behalf of the Board.

e. The OIC should be aware of the updated status of the matter allotted to him/her and
ensure compliance of the order/judgment of the Court as issued from time to time.

f. The OIC shall vet the reply/.petitions/ complaints/ appeals/ applications prepared by
the Advocate and give comments (if any) before the same is filed before the Court.

g. The OIC appointed is authorized to sign/ approve documents and do any such action
as required: on behalf of the Board including but not limited to signing of
Vakalatnama/ affidavit etc.

Empaneled Advocate:

'2-

3.

4-

5.

10.
11.

12

The Advocate shall keep the OIC and the Board informed about the developments in the
matters entrusted, on regular: basis; using all digital modes of communication and shall
intimate through callif the-situation-sodemands including the date of hearing of the case.
The Advocate shall prepare-and file reply/ petitions/ complaints/ appeals/ applications based
on the instructions-from-and-in-consultation (oral or written) with the OIC of the matter and
furnish a scanned copy of the same to the OIC and the Board within 5 days of filing of the
same.

The Advocate shall obtain approval of the .OIC on the final draft of reply/ petitions/
complaints/ appeals/-applications before filing the same before the Court.

When any case-attended to by the Advocate is-decided against the Board, he/she shall give
his/her opinion regarding filing an-appeal from such a decision not later than 5 working days
of the order.

The Advocate shall furnish-the copies of the Order or Judgment of the Court as is passed by
the Court from time to timeto the OIC and the Board with a brief note on any particular
compliance/directions required to be done by the Board or any other relevant consideration
within 5 days of the issuanceof the order.

The Advocate shall not give any oral or written submission before the Court without
consulting the concerned OIC in the matter.

No empanelled advocate :shall appear in any matter against Chhattisgarh Environment
Conservation Board. In case conflict of interest arises in any matter, the advocate shall
inform the Board of the same as soon as the matter is allotted to him/her.

The Advocates will not delegate cases and shall himself / herself appear before the Court and
deal with the same.

The Advocate shall maintain absolute-secrecy and confidentiality of the cases of the Board.

An advocate including his junior/s shall not advise any party or accept any case against the
Board in which-he has appeared or is likely to be called upon to appear or advice.

If a case is dismissed _by-the Court or decided against the Board on account of non-
appearance of the empanelled Advocate/ non-payment of court fee or non-submission of
reply, then no fee shall be.payable to the said Advocate.

Me r Secretary
Chhattisgarh Environment Conservation Board
Atal Nagar, Nava Raipur (C.G.)



